|
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH:

| AT HYDERABAD

0.A.Np,272 BF 1996, DATE OF ORDER:10-S5-19%E.
| .
Betuween: ‘
P.Ramulu. | | ee Applicant
and |

1. Superintendent of Post Offices,
Hanumakonda Division, Hanumakonda.

2. Director of Postal Services,
Hyderabad Region, Hyderabad.
"

3. Sri Abdul Kereem,8/o not knoun,
ED/BPM, GCanugupahad, Mandal Jangaon,
Warangal District.
| s Raspondants
COUNSEL FOR THE APPLICANT :: Mr.S,Rema Krishna Rao

COUNSEL FOR THE RESPONDENTS:: Mr,V.Shimanna
| .
CORAM ¢

THE HON'BLE SRI R.RANGARAJAN,MEMBE R (ADMN)
1 AND
THE HON'BLE SRI B.5.JAI PARAMESHUAR,MEMBER(JUDL)

|
t: 0O RDER

(1]

ORAL ORDEA(AS PER HON'BLE SRI R.RANGARAJAN,MEMBER(A) )

|
Haard Mr.S.Ramakrishna Rac for the Applicant and

Nr.V.Bhiménna for the OfPicial Respondents., Notice served

on Respondent No.3. Callad abasant.

ile//// . erecel
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2 The applicant Ln this 0OA worked as substitute BPM,

Ganugupahad Branch Uf?ice from 1-11-1394 to 23-2-1985

against a leave vacancy. Thereafter, he was posted on
provisiocnal basis upfo 14-5-1995, In the mean-time as

the Employmbnt Exchapge failed to sponsor eligible candidates
Por filling up the ppst regularly, an open notification was
issued on 19—1--1995.E But that notification was reported

to have beeL cancelled as the Income Certificate submitted

by all the applicants for that notification were in their
father's name. Hence, Respondent No.? re-notified that

wiad-

vacancy on 20—3n1995t Three applicatieons including the
ent No.3 (wes received. Respondent No.3

applicant and Respon
was selecte%.

3. This o is filed to sat aside the selection of Respon-
dent No.3 an‘Por a consequentiel directicn to the respondents
to Pinalise the sele:ticn Prom among . the candidates applied
in response to the Pirst notification, declaring the issue

of second notification as arbitrary, frivolous, and unwarranted

and against the provisions of the Constitution under Articles

14 and 16,
| l
4. The applicant,

if he is aggreived by the re-notifica-~

tion of thet post cancelling the first notification then he

should have| challenged the issue of the second notification

‘ |
then amd there itself and obtained a Stay Order from this

f}ibunal fGF salection as per the re-notification. Even
otheruisg,t%e applicant could have obta;ned an Order from
this Tribunal to apply for the second notification without
prejudice tE his| contention in the 0.A. Unfortunately, the
applicant Jd nottak% such action. Instead/he submitted

hime glf for the second notification and when he was not

/jk/, El‘k/ ‘ - ! | cerereanied2
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selected in the second notification and Respondent Ko.3

wvas selected, he is challenging the selsction of Raspahdeat

No.3 and preys for a relisf to conclude the selection as

per the Pirst ‘seledtion . Once he has submitted himeslf

for the second selection without prejudica to his contentiona

raised in this OA for appearing for the second re-notification

without prejudice to his contention for appearing for the

sacond selection, he cannot now challenge the issue of the
re-notification and selaction of Respondent No.3. Further
the applicant waited till the sacond selection is over for

filing this DA, Ue also find that the Respondent No.3 was

0
posted on 15~5-1995, the applicant approached this Tribunal

on 14-11-1995, S5ix months after Rsspondent-No.a had jcined

the post. Hence the applicant by filing this DA wants to

take a chance to gst appointed by some means or the other,

Such an attitude canmot be accepted.

S It is stated in the reply that Respondent Ro.3 was

selected because he was a meritorious candidate, though

the applican‘ submits that Respoadent No.3 may not possess

the necessary Incoms Certificate. Further it is addsd by

ths Counsel for the Applicant that the Pirst notification

Income Cartificate from the Competent Authority, so as to

show Pavour to him for selection. This contention is not

called for at this stage as the epplicant had failed to

challenge the second notification in time. Further this

was cancella to enable Respondent No.3 to get the necessary

-contention } can be considered if any of the other candidates

who had responded to second notification and was not selactadL_

In this DA tha statsment that Respondant No.3 wee selected has

toc be noted.
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Copy to: N ’ o P D f '
. B . R . ) ' . - i . ' *

PR Lk

1fu5uper1ntandant‘uf Past Bffices, Hanumakonda ﬂﬁvislan,
’ Hanumdkanda. -; A o

24 Dxrectar of . Pgatal Sarvices, Hyderabad Reglnn, '
L Hyderabad. : '

4

‘3. One copy to Mr, ‘s.aamaknshnanau Advacdta,CﬂT Hyderabad.

- 4, Dne copy. to mr Ve ammannla addl. cc;sc CAT Hyderabad. T

L

5, One copy to D. R(A), rAT Hydaraba:l. co : LY
6. Dne dupllcata copy. |
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CHICKED aY

APPY vED OV

I THE CENTRAL !%J‘”.II‘}IST'T@T'I‘JE TRIZUN L
HYDZIRA D BINCH HYDIxaLHD

THE HaW'3LE SHRT 3. 3HusalAlAN ¢ M(h)

AND
THE H34'3LI SHRI 56,31 PARAMESHWAR:
F{d)

DATED: \n\l O),.\%
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CroER/3DGRENT
M.A/7 AJC. RN,
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NYDERABAD BENCH .






